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UTTAR PRADESH SARKAR
SANSADIYA KARYA ANUBHAG-1

No. 537/XC-S-1-20-38S-2020
Dated Lucknow, September 18, 2020

NOTIFICATION
MISCELLANEOUS

IN pursuance of the provisions of clause (3) of Article 348 of the Constitution, the Governor is
pleased to order the publication of the following English translation of the " Uttar Pradesh Rajya Vidhan
Mandal (Sadasyon ki Uplabdhiyan Aur Pension) (Sanshodhan) Vidheyak, 2020" introduced in the Uttar
Pradesh Legislative Assembly on August 22, 2020.

THE UTTAR PRADESH STATE LEGISLATURE (MEMBERS' EMOLUMENTS AND
PENSION) (AMENDMENT) BILL, 2020
A
BILL

further to amend the Uttar Pradesh State legislature (Members' Emoluments and
Pension) Act, 1980.

IT IS HEREBY enacted in the Seventy-first Year of the Republic of India as
follows:-

1. (1) This Act may be called the Uttar Pradesh State Legislature (Members' Short title and

Emoluments and Pension) (Amendment) Act, 2020. commencement

(2) It shall be deemed to have come into force with effect from 1% April, 2020.

2. In section 3 of the Uttar Pradesh State Legislature (Members' Emoluments =~ Amendment of
section 3 of

. X . U.P. Actno. 23
following proviso shall be inserted, namely :— of 1980

and Pension) Act, 1980 hereinafter referred to as the principal Act, in sub-section (1)

"Provided that the aforesaid member shall be entitled to only seventy per cent
of the above mentioned salary from the month of April, 2020 to March, 2021."
3. In section 4 of the principal Act, the following proviso shall be inserted, Amendment of
namely :— section 4
"Provided that the aforesaid member shall be intitled to only seventy per cent of
the above mentioned constituency allowance from the month of April, 2020 to
March, 2021."
4. In section 15-A of the principal Act, the following proviso shall be inserted, Amendment of
namely :— section 15-A
"Provided that the aforesaid member shall be entitled to only seventy per cent of
the above mentioned secretarial allowance from the month of April, 2020 to
March, 2021."

Repeal and saving 5. (1) The Uttar Pradesh State Legislature (Members' U.P.
Ordinance

Emoluments and Pension) (Amendment) Ordinance, 2020 is hereby
no. 5 of 2020

repealed.

(2) Notwithstanding such repeal, anything done or any action
taken under the provisions of the principal Act as amended by the
Ordinance referred to in sub-section (1) shall be deemed to have been
done or taken under the corresponding provisions of the principal Act
as amended by this Act as if the provisions of this Act were in force at
all material times.
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STATEMENT OF OBJECTS AND REASONS

India and the State of Uttar Pradesh are grappling with global pandemic of COVID-19 which has
severe health and economic ramifications for the people. This pandemic has shown the importance of
expeditious relief and assistance to the public. It is necessary to take certain emergency measures to
contain its spread.

In order to contain the spread of this pandemic, the Government of Uttar Pradesh has taken
various inportant decisions to ensure adequate availability of medical facilities and equipments and to also
ensure that persons belonging to economically weaker sections of society are provide with adequate
monetary facilities and essential goods of daily use so that they do not face defficulty in leading a normal
life. Therefore, it had become necessary to raise additional financial resources by reduction of salaries and
certain allowances of members of State Legislature.

Since the State Legislature was not in session and immediate Legislative action was necessary to
implement the aforesaid decision, the Uttar Pradesh State Legislature (Members' Emoluments and Pension)
(Amendment) Ordinance, 2020 (U.P. Ordinance no. 5 of 2020) was promulgated by the Governor on
April 11, 2020.

This Bill is introduced to replace the aforesaid Ordinance.

SURESH KUMAR KHANNA,
Mantri,

Sansadiya Karya.

By order,
J. P. SINGH-II,
Pramukh Sachiv.

YI0THOJOW0—T0UI0 251 ITSTUF—2020—(652)—599+25+5=629 UfdI—(FIeR / €lo / 3THIT) |

251 RPH (Rajya vidhan mandal aur pension) (Sansadiya) 2020 Data 4e



